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o Purna Chandra Behera, aged about 26 years, \
. 8/0. Sri Arakhita Behera of Vill.” Daspur.
: PO/PS. Golantaara. Dist - Ganjam R :

R Applicant

W s e avoestes M/8.PK.Panda
A.K.Sw_ain
~VER SUS o5

'-1._'_;1;_The seni r Superintendent of Post Offices,
e Bex:hamp i Division, At/PO H aerhaNpur.

- 'Dist ﬁJam S

R “'The .aub-niv:.simal Inspector (posts)

. . Berhampur, South sub-Division, .

S5t At/PO: Benrhampur, Dist-Ganj am

. _ soe : R‘espmdents
’ 8 TR e T, Sr.Standing Counsel
_ | (Central)
OR 'D E R

”“VICE-CHAIRMAN; In this Applicatim under Section

1991:' the A&ainistrative Tr;lbunals Act. 1985. the applicant has

t_,»ulated time. He has also prayed for a directica to s. DoI (P)

.Resbondent No.z to move the Senior Superintendent of Post

‘OffiCes, Berharnpur for engaging the applicant within a fixed
time period..l s

The casL of the applicant is that on a put off duty

’post of E.D.D.A., Sibala Branch Office, he was
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‘1n this petiti%m with the prayefs referred to earlier.'

1Before Jie take note the stand of the Respondents in

.r‘counter. it is necessary to mention that in course of his
dbmission.'th petitioner stated that prior to his appointment
as E.D.D.A., 8 hala Branch Office on 16.,10.1998, he was working
_On daily Wage basis in Berhampur Head Post Office and he worked,
f,;eccordihg to. hi? on dally wage ba51s for a period of three years,
- But this aVerme t has not been made in the Original 2pplication
and therefore,‘ he Respondents have not had a chance to give their
reply to thiS. #herefore. this submissxon of the petitioner
:Cannot be taken\ nto aCCOUnt.
By Respondean in their counter have stated that ‘one Sri
Lokanath sahu, EVD.D.A.. Slhala Branch Office was put Off dutY
‘Vp';on 1. 9.1998 and to manage the work the applicant was appointed
.as E.D.D.A. ie joined on 16.10 1998. Respondents have denied

"”’f'aVerment mad by the petitioner in his Original Applica‘tiOn

t 'was sele ted to the post Of E.DeDs2s through a regular
Aprocess of select‘ion. Respondents have pointed out thet for being
;app”omed to the post of E.D.D.A. Sihala Branch Office on 16.10.98
.the applicant did not cOme thrOUgh any process of . selection.

i espondents have urther stated that the applicant continued to
{‘ork as B.D.D.A. %1hala till 4.8 1999 when on reinstatement of

s -theyoriginal inc ent Shri Lokanath Sahy. his services were

‘;-‘“f?, ._';tpe;ming#_e(d:_-:-»--u r‘ gards the appllcant's averment for consideratim
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) fOr the post oﬁ Panigrahi Pentha. Respondents haVe stated that
the Case 0f th_ applicant was considered for the post of EDDA.

um-Packer. Panf_grahi Pentha along with other candidates, but
':rbecause of low arks in the Matriculation. he could not be
selected. On th# above grounds respondents have OppOSed the

"__,i..prayer of the agplicant. - ‘ | »

5. . We have qeard shri P.C.Behera, petitioner appearing in
'v :_’:perscn. As 1earn\ed counsels have abstained themselves from
attending the COprt work without any notice, we haVe not had the

benefit of heariipg learned beniOr Standing Counsel appearing
.__‘-'for the Respondeﬁts. But. we have considered the cOunter fileg
-xby the Respondenﬁs and the annexures thereto,
; 6. & The admitt\ed positiOn which emerges fran the above is
| that the petitionLr worked as E.DeDeA. in a put. off ‘duty vacancy
 from 6.10,1998 to\ 44801999, It is also the admitted position
that his services\had t0 be terminated not because of any fault
his part, but because the original incumbent was reinstated.
.G.(Posts) has iésued instructions that where services of an
.D.Agent are terrqlinated ch grounds unconnected with his work
then his case shoupd be cmsidered for appointment in future
EeDe vacancy. In cpnbideration of the sbove, we dispose of this
; ;".origi'nal Applicatiha with a direction to Respondent No,1, v:l.z..

”"Senier Superintendent of Post OffiCes, Berhampur Division that

' _,n case ‘the. petitioner applies for any post of E. .Agent and his

aeplication with necessary documentation is received within the
iast dete of recaip\t of such applications. then his case should

: be considered stric}tly in accordance with rules for su:h post.

His‘"‘experience for Iorking as E.D D.A., sihala Branch Office

,'e period as mentioned abOVe cannot be given any welghtage
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‘4 nor the pgr"iod of his engagement en:daily wage basis, But,

‘;_f“'""‘f'_jwhile cmsidéring the candidature of the petitioner the fact

i that he. belong§ %0 SCheduled Caste should be taken into

consideratim lcng with the fact that he has worked as E«DoDsAs

'-":'v""ﬁihala Branch ffice for tbe ‘perdod aforementicned and in case
"",":he has actually worked on daily wage basis for a periOG at

,.gthree years in Berhampur Head Post Office, as submitted by him

"in course of his submission in person, this fact should also
onsideration. e

?:7"?."'7.-be teken into '
In . the result, therefore, Original Applicaticn is
disposed of in terms of dbservation and direction made above,

" but without any order as to costs.
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